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LOK SABHA DEBATES

LOK SABHA

Wednesday, December 11,1991/Agrahay-
anr 20,1913 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chail]
[English]

SHRI M.V. CHANDRASHEKARA
MURTHY (Kanakai:pur): The interim order
of the Tribunal is being gazetted. The inter-
ests of the four crores Kannadlgas should be
safeguarded

SHRIMATI CHANDRA PRABHA URS
(Mysoore): Sir, lot of violent agitations are
going on. We want the intervention of the
Centre. (Interruptions)

MR. SPEAKER: The irrigation Minister

"is going to make a statement immediately
after the Question Hour.

(btampﬂom)..

* .SHRI M.V. CHANDRASHEKARA
MURTHY: We want an assurance from the

Prime Minister. We have full falth and confi-

dence in the Prime Minister.

1 am saying s that the Irrigation Minister is

going to make a statement inmediately after
the Question Hour.

SHRI V. SREENIVASA PRASAD
(Chamarajanagar): it was said that the mat-
ter should be settled outside the court.

SHRI M.V. CHANDRASHEKARA

MURTHY: The interests of the fourcrores of -

Kannadigas are neglected. Thoy are not
prepared to tolerate it, Sir.

SHRIMATI cﬂnﬂw PRABHA URS:

. Lot of agitations and law and order problems

have been created.

. SHRI M.V. CHANDRASHEKARA
MURTHY: Sir, the whole Karnataka i burn-

ing today. (lmomptbl_u)
MR. SPEAKER: Pleasetake your seats.

| have already said that | have received a

letter from the Imrigation Minister. He has
asked for the permission to make a state-
ment on the same issue, immediately after
the Question Hour is over. You can find out
as fo what is the stand the Government is
taking. ltis your Government. Youcantakto
the Minister, you canfindoutasto whatisthe
stand, the Government is taking. A copy of
the statement is with me. | have seen and |
am allowing him to make the statement.
Now, the Question Hour is the Private
Moembers time. & is your time, when you are
aflowed to ask questions. ¥f you do not want
the Members to ask the questions you are
consuming Private Members’ time. This is

not done in the Question Hour.
You have the tiem for that. iImmediately after
the Quaestion Hour, you can raise this issue.
But there is no point in raising this issue af .
this point and not allowing other Membersto -
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-putﬁoquoﬂlom.ldomtmprodﬁolmd
1 do not understand it.

SHRI M.V. CHANDRASHEKARA

" MURTHY: Sk, It is question of four crores of

Kannadigas. You cannot neglect them.

SHRIMATI CHANDRA PRABHA URS;
Sir, it is a vital issue.

MR.SPEAKEH.Yoummlmle
proper time.

- (interruptions)

SHRI M.V.. CHANDRASHEKARA
MURTHY: Sir, we are not prepared to toler- -

: q.allthmthlngs. (hunu’xbns) '

MR. SPEAKER‘thHuyoum

You are not helping yourselves; you are not
helping the Parliament. You do not know,
how to use the devices. You could have
:asked for the statement; tthovammomls
going to make a statement.

(htonmﬁfw) _
MR. SPEAKER: You speak to me one

by one and I wilitry o helpyou. Now all of you
* sit down and let one Member speak.
 (intemptions)

SHRI M.V.
MURTHY: ft is a very sensitive issue Sir. it
involves four crores of Kannadigas. It is the
question of life and death of the people in
Kamataka. The recent decision of the Gov-
emment of India gazetting the interim order
of the tribunal is going o be a death blow to
the entire Kamataka. We, Members of
Parliament and Legisiatures, all of us, met

..and submitted a memoranduim to the Prime
Minister and requested him to use his good
offices to settle the issue amicable and
_negotiable. But inspite of that they have

decided to gazette . We want a blankey

oither by the Prime Minister or by the Water
_Resources Minister that the interest of both
. uwmwmm

CHANDRASHEKARA

OnlAnsm 4
cocerned States-will be safeguarded and

- the issue will bé settied negoatiably.

MR. SPEAKER: Would you he satisfied
it something of that kind comes out? '

SHRI M.V. CHANDRASHEKARA

' MURTHY: Definktely Sir.

MR.SPEAKEH'Okay youwalunﬁliz
o'clock. .

Now we shalltake up Question No.284.
11.08 hrs.
(ORAL ANSWERS TO QUESTIONS

[English]

impact of industrial Policy on Labour

" e384, SHRI LOKANATH CH-
OUDHARY: |
SHRI RABI RAY:

Will the PRIME MINISTER be pleased
to state: ‘

. (a) whether the Government have con-
stituted a special -tripartite committea to
consider the impact of the'’changes in indus-
trial policy on labour; -

- (b) it so, the compoaubn ofthe commu-
m. and . .

: (c)muuebywhidlmemmnmoens
Iilalylostbmlitsnpom : ‘

1HE MINISTER OF STA'IEOF THE
MNISTRYOFM(SHRIP.A.SANGMA)
(a) to (c). A statement is laid on the table of
the House. .

' snw
Ammmm'

constituted by the Govemment 10 congider
onlmpaadﬂnmm;:dymﬂn
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" Is given in the Aanusure The Committee
mummmmummm

U Govemment —~

recommendations on various issues con-

mwmmslbndmoSpoddTmar
tite Committee is as follows:

(A)  Central govemment

Number of seats -

1. 2

3

1. Ministry of Labour
2. Ministry of Industry (Dptt. of-
industrial Development)

3. Ministry of Industrial (Deptt. of -
Public Enterprises)

4. ' Ministry of Finance
5. Planning Commission

1
1

Total

(1) Employers
(i) Ooumdd lndia_n gnpbyou

(i) Al India Manufactures
Organisation.

-Total

10

() Workers

Indian National Trade
Union COngras

Bhumum..mgh
Hind Mazdoor Sabha.

United Trades Union Centre (LS)
All ndia Trade Union Cangress
Centre of lidian Trade Unions

-k
.

B I T IS

 Yotal

10




7 Oral Answers

SHRI LOKANATH CHOUDHURY: In
the reply the Minister said that the impact of
new industrial policy on the industry will be
considered by the Committee constituted by
the Govemnment. In the reply & is also said
thatthe Commiitee would recommend to the
Govemment about the
-uras on this Government about the appropri-
ate measures on this impact concerring tha
labour. | want to know what was the neces-
sity and reasons for the Government to go in
for the passing of the Sick Industries Bill
without waiting for the recommendations of
the Tripartite Committee. | want the specific
reasons because of which the Government
went to pass the Sick industries Bill without
the recommendation of this Committee.
Does it not appear that the Committee is
superfluous?

SHRI P.A.SANGMA: On the 17th Sep-
tember tha delegation of the trade union
leaders met the Finance Ministry as weil as
the Prime Minister. In that meeting they
pleaded that a special tripartite committee
should be constituted to go into the effect of
the new industrial policy. Because of this
plee of the trade union leaders, the Prime
Minister and the Finance Minister agreed to

their proposal. As a result of that, this Com-

mittee was constituted on the 12th of No-
vember. This Committee has-come in to
existence because the trade unions them-
selves wanted to study the effect of the new
‘Industrial Policy, That is why, this Commit-
tee was constituted.

SHRI LOKANATH CHOUDHURY:. |
.. wanted to know as to why they have formu-
lated the Bill. They wanted to constitute a
Committee which would recommendtothem
about this. | wanted to know the

reasons as to why they have brought forward
the Bill immediately. Does & not give an
opinion that this Committee is superfiuous
one? Willkt notbe treated as superflousone?

SHRI P.A. SANGMA: I do notmso.
SHRILOKANATH CHOUDHURY: This

- is my second supplementary. What was the
mawmmdm
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trade unions in it; may | know whether the
trade uiiions have objected to & and if so,
what are their abjections? This is the first
part of the.question. The second part is may
| know whether the Government has sent a
report about 46 industries to be discussed in
moubanlemonﬂmandlwhutmm
48 industries?

SHRI P.A. SANGMA: The basis of tho
composition of the Special Tripartite Com-
mittee is on the basis of the composition of
the Standing Labour Committee where the’
trade union leaders have their representa-
tives, on the basis of the verified member-
ship, So, we have strictly followed the Stand-
ing Labour Committee minus the State
Govemnments. Thatisthe basis. ltistrue that
some of the trade union leaders have repre-
sented to us that they should be given more
representation in the Tripartite Committee
and we are examining that.

[Transiation]

SHRI RABI RAY: Mr. Speaker, Sir, |
think he agreesto itthat being a Minsteritis

.his first duty to protect the interest of the

labour class. | would like to knowwhetherthe
Govemment's attention was drawn towards
the statement made by Shri Ramanujam, -
the Chairman of INTUC in which he had

clearly stated that before referring the sick
units of Public Undertakings to BIFR, the
Govemment should have taken the advice

- ofthe Tripartite Committes. So | would liketo

know the reasons as to why it was decided to
refer the sick units to BIFR instead of refer-
ring them to Tripartite Committee?

[English]

SHRI P.A. SANGMA: The Committee
was constituted on the 12th of November. |
took the earliest opportunity of calling for an
informal moatlng of the representatives of
the trade unions on the 17th of November.
When we meton that day, all the trade union
hadorshebdlmShriRamm]am.asrigtﬂy
referred toby the hon. Member, have pleaded
that before any-sick unit is referred to the
BIFR, it shouid be discussed in this Tripartite
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body. That was the unanimous suggestion

 of labour side of the Special Tripartite Com-
mitee. We have fixed the date as 21st of
December to discuss this matter. A status.
paper has been prepared on the heavily
losing public sector units and this paper has
been circulated to the trade union leaders.
The first meeting will be held at Bombay on
the 21st of this month. :

~ SHRIVIJAY NAVAL PATIL: Sir, we see
that there are about seven trade unions in
tha list of tha Tripartite Committee. Mora the
. number of trada unions, more the problems
in the industry, if we see it from the other
angle. Due to the union activities, a lot of
holidays are there. There are also national
holidays, optional holidays and holidays for-
union activities. That is why, the production
sufters. We have seen that the jaundice of
strikes:has written off majority of the textile
industries in. Bombay. So, | would like to
know from the Hon. Minister whether in the
agenda of thistripartite committee, the issue
of strikes, whichhasformed a majorthreatto
the industrial production, is on the agenda of
this committee or nox

SHRI P.A. SANGMA; The agenda for
the first meeting, that is onthe 17th of this
month, is purely confined to th status of the
heavily losing public sector units; However,
we have decided that at every mexting, we
will take up the important issues. W will
discuss all these important issues and
on giving our recommendations to the Go«.
emment.

[Translation)

SHRI GEORGE FERNANDES: Mr. '
Speaker, Sir, | think, like other policies, the

Government have also brought this Indus-
trial policy before us tofnake a mockery of it.
it has been told that a special committee has
. been constituted to make assessmentof the
Industrial Policy and to make proper recom-
mendations to the Government. Is the Gov-
emment aware of the fact that under this

industrial policy, 50 lakh people are being

- rendered job-less in fishery industry alone?
When the Government have allowed non-

"

~. role of this tripartite committee is to make
- :\eeommendaﬁons to the Government.

Oral Answers 10 -

resident indians to enter this field with their
modern equipments, the small fishermen,
who ‘o fishing with thelr boats during the
night and their ladies sellthem inthe market,
will become jobless. One more example | -
would like to cite that under this policy the
numberof employees inthe Railway which is
about 16 lakh and 25 thousand today will be
reduce to 9 lakhs 50"thousand only. it has
been published in the reportof RITES. Either
the Government have published it or it has
itself loaked out it to the Newspapers. | heve

" cited these two examples only and I cancite .

hundreds of such examples. So | would like _
to know from the Government whether it
would refer such matters to the committee
and ifthe committee recommends that multi-
national companles should not be allowed, |
will the Government accept its recommen-
dations? If the committee recommends that
the Government policy to curtail employ-
ment opportunities in the name of moderni- .
satlon is not correct, will the Government
accept such recommendations?

SHRI P.A. SANGMA: Sir, all issues
connected with the welfare of the labour as
a result of the new industrial policy will be

_discussed in this tripartite committee. | do

not have the details of the cases which have
been referred to by the hon. Member. But, |
think, we are going into all the aspects of the

.impact of industrial policy.

As far as this committee is concerned, it
has no authority to take eny decision. The

(Thwgiation]
™ .
SH GEORGE FERNANDES: Mr.
Speaker, e, question him was very clear if

the Governmew wilj accept those recom-
mendations? (Infexyptions)

" [English

They are going to finish yr jobs. Com-
puterisationintha railways s §oaq 1o reduce
the jobs by 40 per cent. Accordiy 15 your
own statement, this order will be M
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mendation, will you accept that recommen-
dation? ' .

SHRIP.A.SANGMA: Skir, lam actuallya
part of this tripartite committee becaizse lam
. chairman of this committee. So, my duty as
a mmber and as chairman of this special
tripartite committee is to give recommenda-
tions to the Government. Therefore, | cannot
say whether the Government will accept
because our duy is to give recommenda-

. In view of the serious misgivings about the. .

industrial policy and ts adverse impact on

tabour, several trade unions have called an

industrial strike recently. May | know from

.the hon. Minister whether the Government "

has made any -assessmant about the loss
incurred due to this industrial strike?

MR. SPEAKER: This question does not

arise out of the main question.

[Translation]

SHRI SATYANARAYAN JATIYA: Mr.
Speaker, Sir, at present the condition of
industrial workers is very bad. | would ke to
know as to what would be their condition
under the new industrial policy and from this
point of view what is the intention of the
Govemmenton the recommendations of the
- Committee? As ShriGeorge Fernandes was
just saying about fishery, the condition of
_ textile industry is also going from bad ¥
worse which has rendered lakhs of texile
employees jobless. So, | would like toknow
as to what remedial measures 99
Hmnbyﬂleaonmmmtbpuyd‘wm
‘the workers? .

" DECEMBER 11,1991
 hastening the passing of the Bil on labour

omadsmws'm

patticipation so as 10 remove this mis-appre-
hension in the minds of the trade unionists.

MR. SPEAKER: This question is about
ﬂnlmpaetoftlnmustﬂalPolq

SHRI P.A.SANGMA. This supplemen-
mydoesnotariseoutoﬂhamahquestbn.
(mmmm '

SHRI AMAL DATTA: It is apparent that
they do no understand the question and
answoer. They do notunderstand what forthe
Committee is set up. (Interruptions)

. SHRISOBHANANDREESWARARAO
VADDE: Sir, through you, | would like to ask
the hon. Minister whether or not the Govern-
ment will add anotherterm also for to exami-

nation by this Committee, that is, the impact -
_ ofthe import of foreign technology and capi-

tal which are further going to increase the
unemployment problem that is being faced
by the country at the present moment. In
view of such circumstances, will this Com-
mittee examine this aspect also and suggest
some remedial messures to help in further

the employment opportunities to
the people of Mis country and at the same

* time, invite reign technology and capital?

sp¥il PA.SANGMA: In fact, 1 took the
first neeting with the leaders of the trade
upodnsonthe 17th and they have pleadedfor

_axpanding the scope and the terms of refer- -

ence of the Special Tripartite Committee.
The s was that this Committee
should notonly gointothe effectof the labour
policy but its scope should be on the entire
economy as such. This was the suggestion
made by the members of the trade unions.

. We are examining this suggestion also.-

: Report of BICP-on Drug Prices

*285.. SHRIHARIN PATHAK:
SHRI  DHARMANNA . MON- -
- DAYYA SADUL:
WllﬂbPRMEMNlS‘I‘ERbOpbaud
bm :
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(a)whdharthomhmn-
cepted the recommendation contained in
ﬂnsmmyﬂqmdmmmuof
Industrial Costs and Prices for retention of
‘SOpuamMudimhcwddnm

(b)whmanmmumm‘-

;l:ady been allowed to drug: companies;
(c} i 50, tha details thereol?

-THE MINISTER OF .STATE IN THE
MINISTRY OF CHEMICALS AND FER-
TILEZERS (DR. CHINTA MOHAN): (a) to
{c). AStatementlslaldonthotd:laoﬂheLok
Sabha. .

STATEMENT
(a) Thereis no such_reponal the BICP.

(b) and (c). As compared to 1978 Drug
Policy, the Pollcyof 1986waslibetallnthe

folbwlng main aspects:-
' 0} Spanofeommlwamdueedmm
" 381 to 143 drugs.

(). . Categories of drugs under price -

. control were reduced from3to 2.
(i) MAPE (Maximum Allowable

'Post-manufacturing Exponses) )

was onhancod

(iv) Entire drug seetor was de-

- licensed (except 6-APA).

). lneonﬁvesmglvmforﬂe—
L searchandbovohpmontlntho
dmgucbr .

SHRI HARIN PATHAK. Sir, | am sorry
and. unhappyb read the ansmrto my

m.SPEAKER‘lMpOyoumnot-

gomwreadommomvnr

sn-cmummpm-wco'mna_

(R
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your protection in k..

MR.SPEAKER: lam notaliowingyouto
read out the answer. That is the Minister's -

SHRIHARIN PATHAK: Sir, forthe sama

,quoubnhnaiyasmmemm

_MR. SPEAKER: Mr. Pathak, please do

notread. hmmtalbwlngyoubroadomm
‘answer. .

SHRIHARIN PA'IHAK Sir lwanwour :
protection.

- MR.SPEAKER: | will give you fuil pro-
tection tot your question and not for reading
the answer. ‘

SHRI HARIN PATHAK: Sir, | am not
reading. 1am just drawing the aftention of the
House to one point. The same question, -
without any:- change.in the wording, was

*. asked inthe Rajya Sabhaon 25th July, 1991

where the Minister replied...
MR. SPEAKER: Youdon'treferto Rajya

: Sabha proceedings here.

SHRI HARIN PATHAK: But here the
Minister says that there is no such report of
the BICP, whereas the answer which was
given in the Rajya Sabha was different.

MR. SPEAKER: Please put your ques-
tion. ‘

SHRIHARIN PATHAK: Is it true thatthe
same question was raised inthe RajyaSabha
and the Minister said that they have ac-
cepted the recommendanons of the BICP? :

DR.GHINTAMOHAN ldonotromom-

' bord:qmmequestbmmodhthoﬂa]ya
. Sabha. ) )

snmmmp?wﬂmgmma

‘-cnpyofit.Sir

DR. CHNTA WHAN Hs quostlon is

-
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not very clear. | have given him a very clear
answer. If you go through his question, it is
like this. “Whether the Government have
accepted the recommendation contained in
the supplimentary report of the BICP for
retention of 50 per cent reduction in costs of
drugs.” To my knowledge, there is no such
supplementary report from the BICP.

" SHRIHARIN PATHAK: But Sir, here is
the answergiven by the Minister in the Rajya
. Sabha. It is stated there that they have
accepted the recommendation of the BICP.

MR.SPEAKER: Find out whether the
word ‘supplementary’ is there.

SHRIHARIN PATHAK: | will read it out,
if you permit me Sir. .

DR. CHINTA MOHAN: | would like to
clarify. if the hon. Memberhad asked regard-
ing supplementary recommendations of
Kelkar, then | would | have given the answer
with all details. But he asked a short question
and he was not very clear in this wording.

MR. SPEAKER: lf you have understood
the question, please explain it to him. :

‘ DR. CHINTA MOHAN: InOctober 1988,

Kelkar Committee had given supplementary
recommendations to give some incentives
for research and development work. If any
indigenous manufacturer produces drugs
with his own research and development and
thereby if there is any reduction in the pro-
-duction cost, it willbe divided into two -50 per
cent goes to the consumer and 50 per cent
goes to the manufacturer. This was the in-
centive that he had recommended through
the process of supplementary recommen-
dations.

- SHRI HARIN PATHAK: Two .main
benefits are available to the durg producer
due to.the improvement of technology, that

is, as the Minister has said, the exemption

from price control for a period of five years
and actual expenses incurred on research

and development aliowable, in determina-

tion of reduction of drug prices. So, 1 would

DECEMBER 11,1991
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like to know from the Hon. Minster as to what

- is the need for this recommendation. Why
- have the Government accepted it?

DR. CHINTA MOHAN: In 1988 when
Mr. Kelkar was the Chairman of the BICP,
we asked for the expert opinion. Govern-
ment generally accepts the recommenda-
tions of the BICP. We always try to scrutinise
and try to reduce the cost of drugs.

MR. SPEAKER: And also to unpfove
the technology. .

DR. CHINTA MOHAN: The idea is to
improve the teechno-economic condmons

(Interruptions)

SHRI HARIN PATHAK: My second
‘supplementary Sir.

MR. SPEAKER: | thought both the
supplimentries are over. Okay, go ahead.

SHRI HARIN PATHAK: | want to know
whether it is.true that the technical experts
committee appointed by the Government
under the permanent committee known as
the Standing Committee has rejected the
recommendation of the BICP to allow 50 per
cent cost reduction benefit to the producers.
If so, what are the details of their observa-
tions on this issue and what action was taken
by the Government on this observation?

DR. CHINTA MOHAN: There are a
number of producers in the country and
there are about 30,000 formuteations. 10,000
formulations are under drug price control. If
he poses a specific question about specific
producers, then | will be able to give the
answer.

‘[ Translation)

SHRI DHARMANNA MDNDAYYA
SADUL: Mr. Speaker, Sir, through you, |
would like to know the reasons for continu-
ousincrease in the prices of drugs during the
last several years, because of which it has
become difficult for the common man the
purchase these drugs. Just now the hon.
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Minster has informed that the Government
have not received any report from BICP but
Shri Pathak has rightly said that BICP has
submitted areportand the Govesnment have
not accepted the report. The Government
have constituted a separate committee and

some steps are being taken through this .

committee. | would like to know as to what

machinery the governmenthave engagedto .

“check the prices of drugs so that drugs may
be made available to the common people at
cheaper rates.

[English)

MR. SPEAKER: This is a completely
different question. If you can answer, you
may.

DR. CHINTA MOHAN: The cost of
medicines today in India is much less when
compared to the prices in other parts of the
world. We take the recommendations of the
Bureau of Industrial Costs and Prices.

MR. SPEAKER: Is there a machinery to
control prices?

DR. CHINTA MOHAN: Sir, we have a
fullfledged machinery by the cost of so many
ingredients like the raw material, power,
labour and so on has gone up. When the
prices of these things go up we cannot
suppress it completely. There aré certain
norms for'it.

[Translation]

SHRI SHANKERSINH VAGHEILA: Mr.
Speaker, Sir, the Hon. Prime Minister has
given different replies in Rajya Sabha and
Lok Sabha. The other hon. Member asked
about the availability of drugs and sir, you
have told hit about the controlling system. |
think the Government have a machinery to
have full control over it. About a month back,

- the Prime Minister, who is the Chairman of
the Consultative Committee for Chemicals,
has said that new drug policy would be
announced shortly. So | would like to know
as to when the Government is going to

AGRAHAYANN 20,1913 (SAKA)
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announce new drug policy Inviewonhe new
lndustrial policy?

MR. SPEAKER: Hon. Member, it is a-
specific question. There can be awide range

of question on drugs so you have to ask
question relating to the main question only.

(Interruptions)
[English}

DR. CHINTA MOHAN: Sir, we have
received the previous Drug Policy. At an

. appropriate time, we will bring it before the

House.

SHRI ANKUSHRAO RAOSAHEB
TOPE: Sir, | would like to know from the hon.
Minister, will this liberalisation in Drug Policy
not lead to adulteration.

DR. CHINTA MOHAN: No, Sir, it will
not. Anyway, the adulteration is dealt with
the Ministry of Health.

SHRIHARIKISHORE SINGH: Sir, many
small scale industrial units have increased
the prices of their drugs and on the other
hand the big units have not been able to
increasethe prices. In viewofthis lwould like
to know from the Hon. Minister whether he
willconsider revising the prices of Ampicilins
and Cephalicins because large scale adul-
teration is going in this industry.

MR. SPEAKER: You are asking specifi-
cally about one drug. He has to get the
information. There are many drugs and the
prices are fixed on the recommendation of a

body. It Is very difficult for him to answer.

- SHRI HARI KISHORE SINGH: Sir, |
amasking a very specific question.

MR. SPEAKER: But you cannot have
the reply to your specific question. Weil, you

". can put the reply to your specific question:

Waell, you can put the question ans if the
Minister has the reply, he will give it, other-
wise he will send it in writing.
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DR. OHINTA MOHAN: Sir, at the
moment | do not have the reply.

wriﬁng
Water Testing Laboratories

+ .
*286. SHRI ANADI CHARAN DAS:
’ SHRI SUBASH CHANDRA
NAYAK: -

Wilithe PRNE MlNlSTER hophasod :

to state:

(u)mmeavommmpmposob
set up water testing laboratories in each
district in the near future;

~ (b) 50, the details thereof;

) (c)whmuﬂneov«nmbnfhweinﬂu
past sanctioned and set up both stationary

and mobile laboratories for water quality

surveillance;

wise; and )
(o) tho'plwa_ln Orissa where such
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(d)- ¥ so, the break-up thereof, State-
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(Tansiaton
'THE MINISTER OF STATE IN THE

MINISTRY OF RURAL DEVELOPMENT
(SHRI UTTAMBHAI'H. PATEI__.): {a) o {e).

 STATEMENT _
(a) and (b). The Government propose to

set up the Water Testing laboratory in each.
district in the country for regulsr monitoring

- of quality ‘of drinking water in rural areas

subject to the policy and outlays for Eighth
Plan which are yet to be decided. The pat-
tern of assistance for the laboratories willbe
decided amrﬂtoEigM\Planomlay is final-
ised by the Government.

(c) Yes, Sir.

(d)ThoShtawbobrodt—upoﬂhmobh
andstatbnaxylaboratoriossmiomdlnthe
past are given in the Annexure.

(e) In Orissa, Water Tosting Laborato-
ties have already been set up in Koraput
(Rayagada), Mayurbhanj (Bharipada), Phul-
bani, Sambalpur, Ganjam (Behrampur) and
Kalahandi (Bhawanipatna) districts.  One

- mobile laboratory has also been prayided to

the State Government. 6.new laboratories
have been approved for being set up in the
districts of Balasore, Bolangir, Cuttack,
Keonjhar, Dhenkanal and Sundergarh. In

laboratories have already been set up and  addition it is proposed to provide ons mobile
are proposed to be set up? - ) . laboratory for Puri District:
SNo.  StatestUTs Stationary Moble .
Laboratories Laboratories
Sanctioned Sanctioned
andsetup " andsetup -
1. AndhraPradesh 3 -
" 2. Arunachal Pradesh 1 ' 1
3 Aum 6 L bl
A Bhar "5 .
.5.  Goa 1 -
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S.No. States/UTs o . Stationary Mobile .
Laborgtories Laboratories
Sanctioned Sanctioned
and set up and set up
6  Gujarat 5 1
7. Haryana 4 ‘ 1
8. Himachal Pradesh 2 1
. 9. Jammuand Kashmir 2 a
10. Kamataka 10 -
T Kerala 3 .
12, Madhya Pradesh 8 1
13, Maharashtra 3 1
14,  Manipur . 1 P
15. Meghalaya I 1
16. Mizoram 1 1
17. . Nagaland 1 1
18. Orissa 6 1
- 19, Punjab '3 -
20. ' Rajasthan 6 1
21.  Skkim 1 1
22, Tamil Nadu 5 1
23.  Tripura ' 1 1"
24.  Utar Pradesh 7 1
25. West Bengal 4 1*c
26.  ASNislands 1 1=
27.  Chandigarh - -
28.  D&NHavell 1 .
29, 1 .
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S.No. States/UTs Stationary Mobile
Laboratories Laboratories
Sanctioned Sanctioned
and set up and set up
30. Delhi 2 1
31. Lakshadweep 1 -
32. ©  Pondicherry 2 -
Others
1. Indian Technology Research - -
Centre, Lucknow.
2 - Shri Jayachomarajendra L
College of Engineering,
Mysore.
8. Defence Laboratory, Jodhpur. - 1
4. All India Institute of 1
Hygiene and Public Health,
Calcutta.
5.  Bhabha Atomic Research Centre, . .
Bombay.
ALL INDIA - 96 (12 yet to be 26 (9yet
. set up) ’ : -to be set
up).
Notes
Mobile
** Yet to be set up

C For Mini-mission project in Midnapore District.

Stationary

Assam

Karnataka

Pondicherry

4 laboratories sanctioned in March -
1991 are being set up

4 |aboratories approved in July 1991 .
are being set up.

" 1'laboratory at Karaikal approved in
May 1991 are,being set wp.
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3Id)oratodes approved in March -

SHRI ANADI CHARAN DAS: Mr.
Speakar. Sir, thera is a serious problem of
drinking -‘water in the country. The Govern-
ment has set up water testing laboratories
but my question s related tothe water supply

- inrural areas. There are so many institutions .
" having laboratories for water testing. In vil-.

lages and particularly in my area and in the

tribal -areas people drink extremely unsafe

‘water. Water testing facilities provided to
them recently are not sufficient. So | would
like to know the brasis of setting up of labora-
- tories? If population and area is the basis,
Koraput and Bastar are tribal districts having
fairly large.population, e.g., the population of
Cuttack is 60 lakh but with all that the people

are drinking unsafe water. What are the .
steps being taken by the Government to test

the unsafe water? Will he reply in detail? "

SHRI UTTAMBHAI H. PATEL: Mr.
Speaker, Sir, so far wa have sanctioned 122
laboratories. Out of these, 96 laboratories
are stationary and 26 are mobile. The State
from which request to set up laboratories for
. testing the unsafe water is received, labora-
torles -are sancuoned in that State.

SHRI ANADI CHARAN DAS: Them are
certain Mini Testing Laboratory Code areas
also such as Meghalaya or there are certain
areas prone to unsafe water. Mobile labora-
tories should be set up in such areas. Isthere
any scheme of the Government to set up
- mini laboratories in sub-division where water
is dirty and saline o: the tubowells supply
unsafe water?

SHRI U'ITAM BHAIH. PATEL. We are
considering to implement the scheme in all
districts in the Eighth Plan. For the time
being we have got 26 mobile laboratories.
- We have received 36 new applications in-

: 'duding 8 for mobile laboratories:

lEnyEsM _
$HRI Y,S.RAJASEKHAR REDDY: Sir,

‘1991 are being set up.

inthe recent past, a number instances have
come which had resulted in breaking out of
gasterontritis and choiera epidemics In

- Andhra Pradesh. Not only that, even cases

.of pleurisy have detacted. In other districts,
where pleurisy was not there earlier, there
pleurisy have oocurred

" In view ‘of thsse problems Gasterogot-
eritis, Cholera and peurisy wili the Minister
consider opening of new laboratories .in -
Andhra Pradesh? Right now, there are only
three laboratories. ’

- [Translation}

SHRI UTTAMBHAI H. PATEL: The

" applications received frem the State Gov-

ernment for setting up of laboratories are
under consideration, We will sanction it after

. consideration.

[English]

SHRIMATI GEETA MUKHERJEE: Mr.
Speaker Sir, | would like to know from the
Minister whether he is aware of the recent
reportthat in West Bengal, some districts are

"having arsenic in the water deposits. If, so,
. whether, hé will imnmediately take steps that

in such districts at least laboratory facilities
are established without delay?

[Translation]

SHRI UTTAMBHAI H. PATEL: . the
State Government will send the application,
we will definitely sanction it.

. SHRIMATI GEETA MAKHERJEE: Will
it not be sanctioned if the State Govemnment
does not sond it?

MR. SPEAKER Itlssanabmdontho'
stahGovommm’srecommsndatm ‘

* *SHRI GOVIND CHANDRA MUNDA:
Mr. Speaker Sir, the Minster has stated in his

- *Translation of supplementary originally put in Oriya.
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roplyrogardingthonumberofmcbilolabom
tories set up in the country for water testing.
But nothing hasboondonelnmydlslrla
Keonjhar in Orissa. -

[Tmnslation]

- MR.SPEAKER: Inwhich language you
are speaking?
[English]

SHRI GOVIND CHANDRA MUNDA:
Oriya. . '

' [Translation] .

. MR. SPEAKER: You arg speaking all
the three languages- Orlya. Hindi and Eng- -

lish-mixing up all.
[English]
*SHRI GOVIND CHANDRA MUNDA:

There are several vnllages inmy State, where
potable dririking water is not availabie. Pro-

vision of water testing laboratory is totally

absent in my district Keonjhar where the
water is being increasingly poliuted on ac-

" count of the discharge of the wastages by

the factories set upin that district, | would like
to know what steps Government is going to

. take to provide potable drinking water to my
. people?

[ Translation)

AN HON. MEMBER: In which language
he is speaking.

MR. SPEAKER: He has asked the
quostm,and_the hon. Minister is replymg

[English}

if he has understood the question, |
have no objection if he replies to it. °

{Transfation] .
SHRI UTTAMBHAI H. PATEL: Though
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: Ieouldnotfollowmowhohthing,lmayuy'
* about Orissa that there are six stationary
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laboratories and six laboratories have been
sanctioned on the basis of new applications
received in the beginning.

SHRI TARA SINGH: Mr. Speakaer, Sir,
the water pipe lines laid much earlier have
cracked due to which the water from the
sewerage also gets mixed up with the drink-
ing water causing jaundice and cholera. may
I know from the hon. Minister through you
whetherthe State Government hasgotsome -
policy to change the pipe lines so that safe
drinking water is made ‘available?

SHRI UTTAMBHAI H. PATEL: Mr.
Speaker, Sir, surely, it will be done. -

SHRIVIRENDRA SINGH: Mr. Speaker,
Sir, the water of Rihand raserviour is used in

" the eastem region of Mirzapur, Sonbhadra.

He has already mentioned how much pol- -
luted water is there. Despite that the water
testing laboratories have not been set. up
there. Ten lakh people living there are drink-
ing poliuted water. | would like to know
through you, the time by which water testing -
laboratories would be set up there? In my
area.

MR. SPEAKER: These aresetuponthe .
recommendations of the State Government.

SHRI VIRENDRA SINGH: The report of

. the State Govemmeént has been received

and a survey was also conducted, eventhen
ﬁmhbora!orymnotsotup Solwouldlike .

knowthotmbywhleh itwouldbopro-
vided.

: lEnylishl

MR. SPEAKER Have you rocetvod the
recommendations?

[Transiation]

SHRI UTTAMBHAI H. PATEL: No,
Presently, 30 applicatibns are'under consid-

" eration. Detailed mfonnaﬂon is being col-

"Trmslation of supphmomary origmally put ln Oﬁya.
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lected fmm the State Government and the .

wprk would be done afterwards. -
SHRI ANNA JOSHI: Mr. Speaker, Sir,

there are three stationary laboratories in;

. Maharashtraout of which one is functioning.
Is that enough? If not, the number of labora-
tories recommended by the State Govern-
méent to the Central Government? ‘

SHRI UTTAMBHAI H. PATEL:
Speaker, for the time being we do not have
any new recommendations. We may con-
sider those'in case we raceive any recom-
mendations.

SHRIRAM NAIK: Inthe annexure there
is amention of stationary and mobile labora-
tories but the last item Bhabha Atomic Re-
search Centre in Bombay and Tarapur have
been shown as mobile. There is so much of
radjation and pollution in Tarapur and Bom-
bay because of poliution due to atomic energy
plant. So in order to prevent this radiation
and pollution it is necessary to set up a

MR. SPEAKER: Itis a question of Atomic
Energy which is concerning Margaret Alva.

[English]

SHRI RAM NAIK: No, no, that is not the
problem. They have indicated it here.

MR. SPEAKER: | know 1. You please
put the question.

[Translation)

- SHRI RAM NAIK: Has any suggestion
about settin up such laboratory been to the
.Government by Bhabha Atomic Research
Centre. If so, the steps proposed to betaken
by thé Government thereon?
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[Enyﬁsb} ‘

MR. SPEAKER This rela!es to drinking
water. They have their own ‘arangement;
they have a better arrangement than what is
provided by them.

SHRI RAM NAIK: Let him reply by say-

-ing, no
[Translation)

SHRI UTTAMBHAI H. PATEL: He is
right but conduct -a sample survey with the
assistance extended to us by BARC. Ourjob
is only that. Laboratories are not ours.

SHRI MANORANJAN BHAKTA: Mr.
Speaker, Sir, the Central Government sanc-
tions it onthe recommendations of the States
Governments but in case of Union Territo-
ries, it is directly the responsibility of the
Central Governmnt as in the case of An-
daman-Nicobar islands. There are other
isolated islands also. Filtered water is sup-
plied in towns while unfittered water is sup-
plied in villages. It has caused a disease in
which the victim passes blood and loose
motions, and dies. Even now there is. no
treatment for this disease. | want to know
trom the hon. Minister specifically whether
there is any proper provision with the Gov-
emment for the filtration of drinking water in
the Union Territory of Andaman‘and Nicobar
Islands?

MR. SPEAKER: This question s about

the laboratory.

SHRI MANORANJAN BHAKTA: Purifi-
cation is done in the laboratory itself.

MR. SPEAKER You are asklng about
filtration.

‘[English)

.PROF. UMAREDDY VENKATES-
WARLU: Right now from the statement that
has been provided by the Minister, it is
understood that there are only three station-

ary laboratories sanctioned in the State of
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Andhra Pradesh and there is no mobile
laboratory. In the entire coastal Andhra

Pradesh in view of th heavy floods and rains,

in most of the villages the water is getting

" poliuted and the sub-soil water is ingesting

into in the shallow wells and they are getting
polluted, in most of the cases very increas-
ing discreet de-chlorinisation is being 'done.

MR. SPEAKER Put your quesuon
please.

PROF. UMAREDDY VENKAT-
SWARLU: -Will the Government consider
providing mobile laboratories in the entire

coastal region where the water is being

polluted?

MR.'SPEAKER: It is done on the rec-

ommendation of the State Government the
Minister has already said that.

[Translation)

SHRIMATI SHEELA GAUTAM: Mr.

Speaker, Sir. Ghaziabad is a very big indus-

trial area. A scheme was framed in 1972 to
provide drinking water from Ganga Canal .

Drinking water is not available there even -

now. There is no potable water except fresh

water available In wells there. The Govern-

ment has not been able to complete the

scheme since 1972. May | know whetherthe

~ Government is considering to do something
is this regard in future?

MR. SPEAKER: It does not concem

filtration, it is about laboratory.
[English] -
It does not come out ot this question
Papor Plant in Pun]ab
*287.SHRI PAWMKUMAR BANSAL

Will the PRIME MINISTER bopleasgdto '

state:

(a)mmomm aémoion ‘

paper plant was laid at Goindwal in Punjab;
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 (b) f s0, whether there is a proposal to
cancel the project and the reasons therefor;

(c) i not, the time by which the work
thereon is likely to start; ’

. (d) whether many ancilliary units have
come up there afterthe laymg 01 the founda-
tion stone; and

(e) if so, the details thereoI?A

- THE MINISTER OF STATE.IN THE
MINISTRY OF INDUSTRY (PROF, P.J.

‘KURIEN): (a) Yes. Sir.

(b) No, Slr

(c) It is for the State Govemmem of
Punjab to take a decision in this regard.

(d) No, Sir.

(e) Does not arise.

SHRI PAWAN KUMAR BANSAL: The
foundation stone of this paper plant was laid

by Shri RajivGandhithe them Prime Minister
in 1987. It is somewhat heartening to note

that the Government has not scrapped the

project but it is indeed very disjointing to
know that nothing so far has been done for

-the last four years. 1t is unfortunate also to

note that though the Punjab State has been
under the Presiderit's rule for the last four
years time and again and the Punjab budget

“has been presented Inthis House, the Gov-

ernment states that it is for the State Govern-

" ment to decide when the project will be

started. | would like to know from the Gov-
emment whether the conditions which moti-
vated the Government at that time to start
the project still prevail and whether it is a fact

- that the project report and blueprints were

prepared. Also spend import of news print
foreign exchange Rs. 400 crores whatwould
be the/saving of foreign exchange if this
project comes up. .

PROF. P.J. KURIEN: It is true that the
foundation of this project was laid by the late -
Shri Rajiv Gandhi. The Member's argument
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) matnothlnghasbeendomsofarismtbom

_byfacts. The Government has already taken
some steps. The Government of Punjab has
acquired about four acres of land and In the
location whichis a growing one, the prelimi-
nary work has been started. What happened
is, in the process the Punjab Agr-Industries
-Corpn. Lid. approached the IDBI of Punjab,
the Punjab Agr-Industries Corporation for
assistance and the IDBI desired to made to
a cost study. The cost study shows that
today the project costs Rs. 497 crores and as
the cost of the project today is, the Govemn-
ment of Punjab is of the opinion that the

project is not viable. They have referred itto

the Project Approval Board of the Govern-
ment of Punjab for further consideration as
to what is to be done. As far as the Govern-
ment of India is a concemed, we are very
anxious to go ahead with this project.

With regard to the savings if this project
‘is implemented, | have already said that
there is apprehension about the viability of
this project. However, since this will be inter
alia manufacturing newsprint and other
paper, which we are importing, certainly if
this projects is commissioned we will have
some savings: in the foreign exchange of
‘newsprint. -

) SHRI PAWAN KUMAR BANSAL: Sir,

as | have submitted earlier, the conditions
. which motivatedthe Governmentto start this
project at that time were to give direct and

indirect jobs to as many as 8,000 people in ’

.the border areas of Punjab. And the same
conditions are now prevailing. it is on record
that the government could make consider-

able savingsinforeign exchange asanimport

sustistitute | would like to know from the hon.

Minister whether it is a fact that at that time -

the Government has cleared the project and
* shdwed its anxiety o ensure that the people
in the border areas of Punjab who'could be
lured by the terrorists, by the anti-social

elements, brought into the mainstream by -

offering them jobs there and some ancillar-
ies were also supposed to be coming up.

" mwmwmumm_

. Mtbmumﬂounit.
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MR. SPEAKER: Please come to the
questbn

SHRI PAWAN KUMAR BANSAL: Al-

'ﬂght-slr 1 would like to know from the hon.

Minister the date by which the work could

. start on that.

- PROF. P.J. KURIEN: The hon. Member
has said that the employment generation is
8,000. But as on record, it is 1,498.

The socio political reasons which
prompted the then Prime Minister to take
initiative in this project still exist. That is why,
| have said that the Government of India is
very anxious to proceed with this project.
However, | would like to submit that the letter

. ofintent was granted in 1986 and the validity

of that letter of intent was over on thie 30th of
November 1991 We are expecting that the
Punjab Government will apply for the exten-
sion in the validity of letter of intent and the
Government of India will be certainly consid-
ering it...

MR. SPEAKER: They are one and the
same now. :

PROF. P.J. KURIEN: We will be doing
everything possible from our side.

MR. SPEAKER: Question No. 283.
. . Shri R. Surender Reddy .. Absam
Shri Chitta Basu .. Absent -
- Question No: 289
Shrimati Mahondra Kuman Absent
~ Kumari Dipika Chikhlia .. Absent
[Translation] o

~"KUMARI UMA BHARTI: She is not a
Kumari now, she is Shri_matl Deepika now.

[English]

MR. SPEAKER: Wall, socially | got the
notice. Legally, 1did not.
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" Question No. 290. Shri Ram Badan.

{Translation}

Caus Pondlng in Labour Courisin

Uthr Pradesh

*290. sum RAM BADAN: Wil the
PRIME MINISTER be pleased to state:

(a) the number of cases of industrial

disputes pending in the Labour Courts of

© Uttar Pradesh

(b) whether.the Govemnment prbpoge to
set up some more Labour Courts in the
State;

" (c) i 50, the dtails thereof; and
(d) i not, the reasons thersfor?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIP.A. SANGMA):
(a) to (d). A statement is Iald on the Table of
~ the House. -

STATEMENT

(a) According to the Government of
UttarPradesh 12,075 industriaidisputes and
5,095 applications were pending as on 30-6-
1991 in various Industrial Tribunals and
Labour Courts constituted by them. 741
industrial disputes and 886 applications were
pending as on the same date with the Indus-
triai-cum-Labour Court set up at Kanpur by
the Central Government.

(b) to (d). Neither the Central Govern- -

ment ngr the Government of Uttar Pradesh
proposeto set up any new Industrial Tribunal

owing to financial constraints.
[Translation] .
' . SHRI RAM BADAN: Mr. Speaker, Sir,

the hon. Minister has stated In his reply that
only one Labour Court has been set up at

Kanpur whereas a demand for setting up of -

Labour Courts in other districts of Uttar
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Pradesh such as Gorakhpur, Varanasi,
Lucknow etc. is being made since long and
people are facing many difficulties. Lot of
money is also spent. Keeping it in view, may
1 know from the hon. Minister whether there
is any proposal under consideration of the. '
Government to set up Labour Courts In the
districts of Lucknow, Gorakhpur, Meerut étc.
so that the people of those districts may get
'some relief?

. [English)

" SHRI P.A. SANGMA: Sir, as | have
already said, as of now we do-nof have any

) proposal to set up new Labour Court.
[Translaﬂon]

SHRIRAM BADAN: Mr Speaker, there
are so many cases of industrial disputes

’ pendmg in Uttar Pradesh. | do not know why

is the State Government or the Central
Government not considering the case of
setting up new Industrial Courts or new

. Labour Courts. May | know.the reasan for

setting up Labour.Court only at one place in
the entire U.P. although the problem is still
existing in other districts also. Isthe Govern-
ment not interested in solving this problem.
| don't understand why the Government is
not paying any attention to this problem. Will
the Government consider setting up of new
courts in the near future.

' [English]

SHRIP. A.SANGMA S|r Ido agree with

- the hon. Member that the Labour Courts

which are available in various parts of our-
country are.very inadequate. As a result of

. this, a large number of pending cases are
or Labour Court in Uttar Pradesh at present .-

there. Atthe same time; the respective State
Governments as well as the Central Govern-

‘ment have got financial constraints as a

result of which in spite of recognising the
necessityof going for more labour courts, we
are not in a position to open n now. We will
consider it |ater.

, SHRIOHANDRAJEETYADAV:lhvio‘w :
of the fact that the Minister recognizes two
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facts-that large number of cases are pend-
ing in labour courts and there are workers in
such a big State like UP where worker have
lot of problems, they come to Kanpur and
they have to wait for a long time to get justice
these course having these factors in mind,
wilithe Ministry think of giving priority atleast
of opening some courts at places like Gora-
khpur or Varanasi so that people from east-
em UP should.not come all. the way to
Kanpur? Will he give priority in this case?

SHRIP.A.SANGMA: In fact, as of now,
we do not have much of a problem at Kanpur
as such because we have enough number of

"courts. But at other places we do have this
problem. As | said, since we are having
- financial constraints, as of now we are notin
apositionto conslderopemng up new courts.
In future, as the financial position improves,
‘as | said we have recognised the necessity
and we are keeping it in mind. .

Industrial Bandh

+ :
SHRI P.M.SAYEED:
SHRI GEORGE FERNANDES:

291.

Willthe PRIME MINISTER be pleased
to state:

(a) whether a call was given by certain.
trade unions for |ndusfriaLbandh on Novem- -

ber 29,1991;-

(b) if so, the details thereof and the.

reasons therefor;

{c) whether the Government Initiated :

action to stail the bandh; and

(d) if so, the details thereof and the
results achieved thereby?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIP.A. SANGMA):
.(a)to (d). A Statement is lald onthe Table of
the House.
.STATEMENT

(a) and (b). Some éectioris of the Cen-
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tral Trade Union Organisations had given a
califorindustrial strike on November29,1991.
Their main demands, inter alia, werethatthe

.Governmentshould reformulate its economic
_and industrial policies in consultation with

the Trade Unions, stop measure of privatisa-
tion of public sector units, take steps for early
enactment of participation of workers in
management bill etc.

(c) and (d). Government have consti-
tuted a Special Tripartite Committee with
representaion of employers and Central
Trade Unions to consider the impact of the
New Industrial Policy and the problems of
labour and other related matters. A meeting
of the labour side of the Committee was
specially called on November 17,1991 un-
derthe Chairmanship of Minister of State for
Coal to discuss the situation arising out of
the call forthe strike in the context of the new
Industrial Policy. Inthat meeting, the Central
‘Trade Union Orgamsatlons were assured
that labour would be fully protected in the
wake of the new industrial Policy. The Prime
Minister had also assured in the Consulta-
tive Committee of the Parliament that the

" new Industrial Policy would riot.be anti-la-

bour in character and would not result in
human distress. In spite of the assurances at
the highest level, some sectionsofthe Trade -
Unions. went ahead with the 'strike, Efforts
were also made by the conciliation officers
under the Industrial Disputes Act, 1947 to
prevent the strike particularly in public utili-.
ties. On November 29, 1991 there was only
a partial strike in a very few sectors of the
industries. Thesupplyofossantlal commodi-
ties and servicés was maintained in spite of
the partial strike. in a few States however,
commercial- services and transport were
affected due to the strike.

SHRI P.M.SAYEED: The impact of the
bandh which was organised by the political

- parties particularly inthe State of Bengal and

Bihar was only marginal. And it was felt that
politiciasation was very much evidentinthe .
whole country. The Prime Minister himself .

has given the assurance that the new indus-
trial policy is not going to hamper the interest
of the workers. | just want to know from the
hon. Minister, since he isthe Chairman of the
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 Tripartite COrnmittee and has also met

. the trade union loaders. whether.he is going
" to hasten the process of this labour manage- -

" “ment Bill"and try to get it passed in this
session or at least in the Budget session so

that this kind of politicking by the pollticlans.-

' eould be arrested in future.

-SHRI P.A.SANGMA: When the new
inudstrial policy was announced, there was

some apprahension in the minds of some

sections of the workers including trade un-
jons. There is no doubt-about it. It is becatise

of this reason that there was delegation of.

trade union leaders which met the Finance
Minister and the Prime Minister onthe 17th
September. There itwas agreed that spacial

Tripartite Committee will be constitutedtego

into the effects of the new industrial policy.
- This Committee was, as | said set up at the
_request of the trade union leaders. This
.committeé kept by the Government. Sec-
‘ondly, on many occasions, evenon the tloor

" of this. House_on 28th June when Prime

Minister was replying to the debate on the -
Demands for Grants relating to the Mihistry .
of Industry, he made it categorically clear .

‘that the new industrial policy will not lead to
_ victimisation of workers and that it will take
care of workers, interest. Therefore, we had

tried to impress upon the trade union lead- -
ersthatthere was no need forgoing on stiike .

as the matter was under discussion. In spite

. ofthat, some of the trade union had chosen
to go on strike on 29th of November. Asvery -

rightly assessed by the hon. Member, this

strike has had a marginal effect exceptinthe -

States of Waest Bengal and Bihar where it
- was Gavemmom spansored and partlally in
Karala.

_ SHRIMATIGEETA MUKHERJEE: Shri
. Sangmaiji, how about the meeting of West

Bengal MPs including its Ministers held with
you and what was the consensus? (datelrup- .

SHAIP ASANGMA: Hor. Mombras of

DECEMBER 1", 1991 '
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~ West Bengal are very good and they said

that in future they will be very. good

SHRIMATI GEETA MUKHERJEE: You '

. ‘wero also good 1o assure them, how about

it? (Interruptions)

" SHRIP. A.SANGMA Asfar as the sec-,' ‘
ond part of the question lseoncemsd weare
very much lntarested in workers pamcipa

tion i ‘management and a Bill has been

introduced by the former Minister of Labour,
Shri Ram Vilas Paswanji. The Bill’ is lying =

"before the House. | am afraid that during this .
~ current Session of the House, we may notbe-

able to take it up. But, we will certainly try to

- take it up in the next Session. | am not very .

sure about it. It is for the Parhamentary

Affairs Mlmster to gwe pnonty

' MR. SPEAKER: The Question Hour is
over. ‘ I

. WRITTEN ANSWERS TO QUESTIONS -

[Englsh)

Vioiations of Minimum Wages Act

* *288.  SHRIR. SURENDER REDDY: .
SHRI CHITTA BASU:

- Will the PRIME MINISTER bo pleased h

. to state:

(a) whother attention of the Goveérn-
ment has been drawn to a‘news-item ap-
pearing inthe Indian Express dated Septem-
ber 23, 1991 regarding vnolatlons of tho
Minimum Wages Act ‘

"(b) whether the Minimum wages Act is
bolng violated i ina number of Statu. .

(o)ﬂso.wheﬂmthoworkonmnot
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, enly paid low wages but are also forced to
work for Iong hours; ’

" (d) if so, the names of the State where-

the Mmlmum Wages Act Is belng violated;
.and -

: .(e)'trm stops baingtaken by the gb%:am- ‘

ment to Impress upon the State Govern-

mentstofully Implementthe Mlmmum Wages .

Act?

THE MINISTER OF STATE OF THE -

MINISTRY OF COAL(SHRIP.A. SANGMA):
(a) Yes, Sir.the news item relates to.violation
of the provisions of Minimurn Wages Act in

the State of Punjab. As per th information’
furnished by the government of Punjab, out -

of 67 scheduled employments, minimum
wages have been fixed for 60 scheduled

employments and 100 Inspectorshavebeen- . -

appolnted.for enforcement of the Minimum

Wages Act. During Aptilto September, 1991

for which the latest figures are available,
13,178 inspections in industrial units have
been conducted and 623 prosscutions filed.
Duringtheé same period, 423 establishments
have been fined for commiting’ lrregularmes

' _ﬂne

(b) to (). The: responsibmty for fixing/
revision and eriforcement of the provisions

of Minimum Wages Act in respect of the
scheduled employments failing inthe State

sphere liés an the scheduled employmients. _
All the  State Governments have got the
enforcement machinery for this purpose and _

action against the defaultlng employers,; as
per the provisions.of Minimum Wages Act,
1948 is taken by the State Govemnmients

regularly. -

(e).The.C‘eniralGeQerhment havébeen

. impressing ‘upon the State Govemments
from time to time regarding the urgent need
:for'the effective enforcement of the provi-

sions of the Minimum Wwee'm. through

'AGRAHAYANN 20,1913 (SAKA)

.and an amountof Rs.76, 350 reallsed as -
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various Nahonal Tripartlte Bodies like Indian -
Labour Conference and State Labour Minis-
ters' Conferences, etc.

Equlty parllclpatlen by Japan In Maruti
Udyog Ltd. ’ '

*289. SHRIMATI
. KUMARE: .
KUMARI DIPIKA CHIKHLIA:

MAHENDRA

WIII the PRIME MINISTER be pleased

‘w state:

(a) wheth‘er.M/s. Suzki Motor Corpora- )

- tion of Japan has submitted a proposal to

raise its equity in Maruti Udyog Ltd.;
(b) it so, the detalls thereof and .

_ (c) the time by whlch adecision is Iikely ;
1o be taken in thls regard? '

THE MINISTER OF STATE IN THE
MINSTRY OF INDUSTRY - (SHRI P.K.
THUNGON): (a) to (c). Syzuki Motor Cotpo-
ration has made a proposal to Govemmem
for raising their equity pamelpatlon in Maruti

_Udyog Ltd. The proposal is under examina-
tior. ..

: Eprh By ln_‘dum Rare Earths Limited

‘292 SHRIN. DENNIS. Will the PRIME' .

MINISTER be pleased 1o state:

(a) whether the products menufadured )
by the Indian Rare Earths Limited, Mana-
valakurichi (Tamilnadu) are being-exported
overseas; and ’

(b) if so, the detaiis of the expom made
dunng the last three years? ’

" THE.MINISTER OF STATE IN.THE
MINISTRY ‘OF PERSONNEL, -PUBLIC
GRIEVANGES AND PENSIONS(SHRIMAT!
MARGARET ALVA): (a) Yes, Sir. Part of the
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production of Manavalakurichi Plantof India  overseas market, particularly for llme}llto
Rare earths Ltd. is exported. Of late, how- = feed-stocks. ) :

ever, the.exports from Manavalakurichi have - (b) Details of the exports made during
slackened due to the sluggish demand in tho the last three years:- ’
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Beng'el Potterles Limited, Calcutta

'+293,  SHRIMATI GEETA MUKHER:.

- . JEE: -
SHRI SANAT KUMAR MAN
: DAL

'testate

(a) whether the Government of Wast -

Bengal has requested the Union Govern-
ment to rescind its garlier decision to deno-
- tify the Bengal Potteries Limited, Calcutta
and implement. the rehabilitation package
under which the unit will be run by the man-

agement of the industrial Reconstruction

Bank of Indra. _

®) if so, the Govemment’e reaction

theretc and

(€) the difficulties involved in reversrng R

the earirer declsion?

THE MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY (PROF. P.. '

KURIEN):(a) Yes, Sir.

(b)Discussions have been held with the

hpresentativesciStategovemmentofwest .
Bengal, West Bengal Industrial Develop-

mentCorpcration. lndustrlal Reconstruction

DECEMBER 11,1991

Will the PRIME MINISTER be pleased ‘

~* Written Answers 48
Bank of India and Department of Economio

- Affairs (Bankrnq Drvisrcn)

(©) Subetantial past ﬂnancial liabilities. .
excess labour force, and uncertainty over

acceptance of the products in the competi- °
tive market have to be taken into considera-
tion before any decision. ‘
[Tmnslation]

Production capaclty ef Fertllizer units

'294 SHRI KASHIRAM RANA. Willthe

~ PRIME MINISTER be pleased to state; .

(a) the partioulars of the fertilizer indus-.
tries which have souglit permission for in-
creamngthelrprcduaioncepecrtydunngthe -

last two yeers, and

(b) the ‘action taken on each such re-
quest till date?

~ THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTIL-

" IZERS (DR. CHINTA MOHAN): (a) and (b).
.The particulars of the fertilizer industries -

which sought permission for increasing their:
‘production capacity during the last:year and
the details of the action taken thereon has

‘ been given below:-
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Beedi Workers’ Welfare fund -

*295. SHRI. CHOKKA RAO: Wil the
PRIME MINISTER be pleased to state:

(a) the total amount collected from vari-

ous States for the Beedi Workers’ Welfare
Fund during the last three years;

(b) the amount released from the fund

for the welfare of Beedi workers dunng the.

same period; and

(c) the details of the schemes for which
the fund has been utilised in different States

and the amount so far spent in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COAL (SHRIP.A. SANGMA):
(a) State-wise details of tho amount col-

DECEMBER 11,1991
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lected by way of cess on manufactured Beedi
under Beedi Workers Welfare Cass Act,
1976 during the last three years viz. 1988-
89, 1989-90 and 1990-91 are given in the
Statement | attached. '

(b) and (c). The fund s utilisedto extend

. housing, health, educational, recreational

and family welfare facilities to Beadi workers
and their families, State-wise details of
amountreleased are not maintained. Details
of expenditure incurred year-wise in each
region which includes ona or more States/
Union Territories are given in the Statement
at Il attached Statement showing the details
of schemes and the total amount spent on
these schemes during 1988-89, 1989-90
.and 1990-91 in each region is placed at
Statement Il and IV respectively.

STATEMENT-I
Statement showing State-Wise and Year-Wise Amount Collected as Welfare Oess from |
Beedi Industry the Iast three years
| (Rs. M.Thqusands‘)
SI . State 1988-89 1989-90 1990-91
No. . : .
7 2 3 4 5
1. Andhra Pradesh 21032 21071 21374
2. Biar | 5830 5713 6143
3.  Gujaraf 286 202 192
4. Kamataka 17127 15461 15104
5. ‘Kerala 4555 4627 4539
8. Assam | ‘ 97 107 116
7. Madhya Pradesh 25289 . 21812 20114
8.  Maharashtra 10200 9470
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' | (Rs. in mousandé)
Sl .s:aia 1988-89 1989-90 1990-97
No. -
1 2 3 4 5
9. Orissa 1391 1460 1346
10. 'Rajasthan 1160 112 1003
11." Tamiinadu 18728 19581 20825
12.  Uttar Pradesh . 7481 6187 "6796
13.  WestBengal 11708 12689 13869
Total 11s202 120796 -
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STATEMENT- -

The Baedi Workers ‘Welfare Fund has
been constituted for financing of activities to
promotewelfare of persons engaged in Beedi
establishment. Several welfare Schemes 1o
extend medical, housing, educational, rec-
reational, water supply and family welfare
facilities to workers and their families have

been evolved. The schemes are as follows:- _

1.

Scheme for reservation of beds
in T. B. Hospitals.

Schemefordomiciliaryireatment
of Beedi workers.

"Scheme for grant of financial
. assistance ta Beedi workers for

purchase of spectacles,

‘Schemefor leprosy rellef toBeedi

workers.

Scheme for providing facility for
treatment of Beedi workers suf- -

tering from mental diseases.

Scheme for reimbursement of
actualtreatmentchargesto Beedi
workers suffering from Cancer.

. Group Insurance. Scheme for

Beedi workers through Coopera-
tive Societies.

Maternity Benefit Scheme for
female Beedi workers.

Family Welfare Programmia—

DECEMBER 11,1991

10..

1.
12,

13.

14.

18.

16.

17.

18.

-18.

ke i

scheme' for payment of extra
monetary compensation for ster-
ilisation to Beedi workers. -

Build Your Own House Scheme.

Group Housing SchemeforBeedi
workers.

Housing Scheme for Economi-
cally Weaker Sections of Beed|
workers through State Govem-
ments. '

Scheme for grant of subsidy to
Beedi Workers’ Co-operative
Societies for construction - of
Worksheds or Godowns or both.

Séhemffor award of Scholar-
ship to Beedi workers.

Scheme for financial assistance
to schoal going children of Beedi
workers for supply of one set of
sehool dress.

Scheme for arganising sports,
games, social and cultural activi-

- ties for Beedi workers.

‘ Scheme for supply of T.V Sets.

Scheme for establishment of
Audio-visual sets/.Cinemavans/
Exhibition of films for recreation

- of Beedi workers.

Scheme for provision of Holiday
Homes.
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Provision of Drinking Water In Rural
Areas

*296. SHRJ K. PRADHANI:
KUMARI VIMLA VERMA:

Wili the PRIME MINISTER be pleased
o state:

(a) whether grants are given by the
Union Government to the States for provid-
ing safe drinking water in rural areas;

(b) if so, the details of the grants sanc-
tioned duringthe lasttwo years aswell asthe
number of villages covered under the “no
source problem villages’ scheme, State-wise;
and

(c) the targets fixed for providing drink-

Written Answers 74

ing water during the current year and the
progress made so far in achieving tho same,
State-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF RURAL DEVELOPMENT
(SHRIUTTAMBHAIH. PATEL): (e) Yes, Sir.

(b) The details of the grants released
and the number of no-source problem vil-
lages covered fully or partially with safe
drinking water facilities during the last two
years, state-wise, are givan in statement |
and statement Il respectively.

(c) The targets fixed for providing drink-
ing water in no-source problemvillages during
current year and the progress made sofarin
achieving the same, state-wise, are gwon in
statement il

STATEMENT |

Central Assistance released to the States/UTs during 19989-90 and 1990-91

(Rs. in crores)
Sl No. States/UTs Grants released (Ris.in crores)
1989-90 1990-91
1 Andhra Pradesh 2842 28.01
2. Arunachal Pradesh 245 5.15
3. Assam 15.85 12.38 .
4 Bihar 28.70 24.42
5. Goa 0.25 1.00
6. Gujarat- 1231 1827
7. Haryana 7.63 6.41
8. Himachal Pradesh 7.14 8.00
9. Jammu and Kashmir 25.18 15.25
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(Rs. in ciores)
S, Ne. States/UTs | Grants reléased (Rs.in crores)
198990 199091
10. Kamat'aka‘ 2021 2476

11, Kerala - 978 - 11.33
12 Madhya Pradesh 34.25 - 21.58
13, Maharashtra - 26.14 35.91
14. Manipur . 343 - 333
1s Meghalaya 4.21 6.14
16. Mizoram 2.29 2.11
17. Nagaland 7.16 5.48
18. Orissa - 12.91 21.63

19. Punjab . 10.13 5.32
20. Rajasth;n 47.48 44.04
21. Sikkim 450 7.73
22 Tamil Nadu. 25.72 21.94
23 Tripura 452 253
24, Uttar Pradesh 5.41 4653
25. West Bengal 19.73 14.15
26. _ A&Nslands 0:40 0.83

27. Chandigarh 0.00 0.00°
28. - D & N Haveli 0.00 0.00
2. Daman and Diu 0.10 - 053
30. Delhi 0.13 0.13
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(ﬁs. in crores)

SLNo. = States/UTs Grants released (Rs.in crores)

1989-90 © 1990-91
31. . Lakshadweep 121 0.00 -
32, Pondicherry : 135 040
ALLINDIA - 42599 - 39529

STATEMENT-II

Number of ‘No Source’ problem villages covered in 1980-90 and 1990-91

(Rs. in crores)

Sl.No.  States/UTs No. of no-source problem
- Villages covered
- 1989-90 1990-91
1. Andhra’Pradesh o . N .
2. . - Arunachal Pradesh * ‘ ’ *
3 . Assam ' 2724 356
4 Bhar 220 . 87
5. Goa 3 *
6. Gujarat 318 - 47
7. Haryana 360- 310
8. " Himachal Pra'desh 320 310
9‘. Jam’mﬁ & Ka_shmir 299 243
10. Karnataka . * b
| 11. Kerala ) | 12A 1

12. Madhya Pradesh . 282 63
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_ (Rs. in crores)
SL No. States/UTs - No. of no-source problem
: Villages covered
. 1989-90  1990-91
13,  Maherashra 309 48
14. Manipur _ 125 .
15. Meghalaya .' 462 408
16. Mizoram 140 68
17. Nagaland 173 7.
18. ‘Orissa 1038 219
19. Punjab 291 164
20.  Rajasthan 885 261
21. Sikkim 15 7
22 TamiNadu 803 18
23. Tripura 532 120
2, Uttar Pradesh 3181 563
25. West Bengal . .
26. A& N islands . .
27. Chandigarh e .
28. D&N Haveli | . .
29. Daman & Diu * *
30. Delhi : . ..
a1, Lakshadweep . .
32, Pondicherry : . .
ALL INDIA: 12501 3032

*In these States/Union Territories, there is no “no source’ problem village. These States/UTs
have partially covered village being taken up for full coverage.
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[Translation]
Storage Capaclity

*297 DR. MAHADEEPAK SINGH
SHAKYA: Will the Minister of FOOD be
pleased to state: :

(a) the storage capacity required at
present by the Food Corporation of india. the
Central Warehousing Corporation and the
State Warehousing corporations;

(b) the total number of godowns
alongwith their capacity at preset and whether
these are sufficient for storage purposes;
and '

(c) the quantity of foodgrains stored in
various godowns during the year 1990-91?

DECEMBER 11,1991

_ Witten Answers gg

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD (SHRI TARUN
GOGOI):(a) to (c). The working Group on
Storage and Warehousing for Eighth Plan
had assessed requirement of storage ca-
pacity for foodgrains as 23 million tonnes by
the end of 1994-85. This capacity is partly
owned by Food Corporation of India (FCI),
and partly hired from other agencies, includ-
ing Central Warehousing Corporation (CWC)
and State Warehousing * Corporations

_(SWCs).

CWC and SWCs, besides construcing
godowns for foodgrains, also provide stor-
age facilities for other commodities such as
fertilizers, jute, cotton etc. and for general
warehousing.

The number of covered godowns avail-
able with FCl, CWC and SWCs as on
1.4.1991 and their capacities are as follows:-

Name of the Number of Capacity
agency godowns (Million tonnes)
Fcl 1447 1959
cwe 498 6.47
SWCs 1328 9.16

* This Includes hired capacity of 3.72 million tonnes taken from CWC and SWCs.

The above storage capacity,alongwith
the capacity available with State Govern-
ments and their agencies, is considered to
be sufficient for meeting the present require-
ments.

The quantity of foodgrains stored in the

various godowns of FCVCWC/SWCs as on
1.4.1991 was 146.88 lakh tonnes.

[Enghishj

Diversification of industries to the
detriment of labour

*298. SHRISHRAVAN KUMARPATEL:

Wil the PRIME MINISTER be pleased to
state:

(a) whether any proposal is under con-
sideration of the Government to prevent
industrial units from shutting down or diver-
sifying their activities  into more lucrative
areas to the detriment of labour;

(b) it so, the detalls of the proposal; and
(c) the decision, if any, taken in the
matter? '

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P..
KURIEN): (a) to (c). The New Industrial
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Policy announced in July, 1991 declares

that Government will fully protect the inter-
ests of the labour in the context of techno-
logicalchangg. Thefinance Minister's speech
presenting the Budget for 1991-92 an-
nounced that Government will establish a
National Renewal Fund whose objective
would be to provide ameliorative measures
for workers affected in the course of tecnni-
cal change and to equip them to be in a
position to remain active productive partners
in the process of modernisation. -

ESI Scheme

+299. SHRI INDRAJIT GUPTA: Wil the
PRIME MINISTER be pleased to state:

(a) whether the Employees State Insur-
ance Corporation (ESIC) has submitted a
proposal for extending ES| coverage to
workers in pay range of Rs. 1600/- to Rs.
3000/- per month; %, .

(b) if so, the details thereof; and
(¢) the decision taken in the matter?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRIP.A. SANGMA):
(a) and(b). Yes Sir. The-ESI Corporation has
recommended: : .

() the enhancement of wage ceil-
ing for coverage of employees
under ES! Scheme from the
present level of Rs. 1600/P.M. to
Rs. 3000/-P.M,, and

@)  reduction of the contribution of .

employers from 5% to 4% and of
employees from 2.25% to 1.5%.

(c) A Preliminary notification for effect-
ing amendment In the ESI (Central) Rules,
1950 incorporating the above proposal of
ESIC has been issued.

AGRAHAYANN 20,1913 (SAKA)
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[Translation}
Strikes and Lockouts

*300. PROF. RASA SINGH RAWAT:
Will the PRIME MINISTER be pleased to
state:

(a) the numbet of strikes and lockouts in
industrial units during the last three years,
State-wise; -

(b) the number of man-days lost during .
the period and the estimated financial loss
suffered;

(c) the main causes bahind such strikes
and lockouts; and

(d) the remedial measures being taken/
proposed in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COAL(SHRIP.A. SANGMA):
(a) The number of strikes and lockouts

"Statewise during the last three years i.e.

1988, 1989 and 1990 and for the period

. January to September, 1991, is given at

Statement ‘A"

(b) The number of mandays lost during
the period and the estimated financial loss is
at Statement ‘B’

(c) The main causes behind such strikes
and lockouts is at Statement ‘C’

(d) The Government have been main-

~ taining a close and continuous watch on the

Industrial Relations Situation in the country.
The Industrial Relations Machinery both at
the Centre and in the State are taking steps
to resolve disputes and reduce mﬂgstop-
pages. though mediation, conciliation and

.. arbitration.
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[English

" Monltoring of Poverty Alleviation and
. 20-Point Programme

301. DR. KARTIKESWAR PATRA: Wil
the Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased
to state:

- (a) whether the Union Government

monitors the implementation of various

nyallawanonprogrammesandzo-ponm
Programme;

(b) i so, whether the District Authorities/

DRDA (which are the implementing authori-
ties) pay due attention to the matters raised
by the elected representatives of the people
of the area;

. (c)if not, the steps taken and guidelines
. issued/proposed to be issued to the imple-
menting agenciesto incorporate the views of
the elected representatives for implementa-
tion of such programmes effectively; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE
"MINISTRY FOR PLANNING AND PRO-
GRAMME IMPLEMTATION (SHR!I H.R.
BHARDWALJ): (a) Implementation of the
Twenty point Programme which covers most
of the poverty alleviation programmes is
monitored closely.

(b) All the MPs and MLAs of the district:

are the members of the Governing Body of
the District Rural Development Agency and
instances of non-payment of attention to the
matters raised by them have notcometothe
notice of Union Government.

(c) The Minister for Programme Imple-
mentation had written to the States and
Union Territories, advising them to associ-

ate MPs, MLAs, MLCs People’s Non-official -

AGRAHAYANN 20,1913 (SAKA)

Written Answers 102

Representatives and Members of the minor-
ity community in implementation and moni-
toring committees on 20-pnint Programme
set up by the State Governments at different

levels.

(d) does not arise.

.[Translation] -

- Registration of Cooperative Socletles
by D.D.A

*302. $HRI B.L. SHARMA PREM: Will
the Minister of URBAN DEVELOPMENT be
pleased to state:

(a) whether the Delhi Development
Authority has stopped registration of indi-
v:duals for accomodation;

(b) whether it has also stoppeg-the
registration of cooperative societies for allot- -
ment of land;

(c) if so, the reasons therefore; and

(d) whether the Government propose to
start registration of new cooperative socie-
ties with a view to encouraging the co-opera-
tive movement?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI SHEILA KAUL): (a)
Yes, Sir. :

(b)and (c) The registration of coopera-
tive group housing societies in Delhi has
been stopped by the Registrar of Coopera-
tive Societies after 1983. This has been
done dueto problems in the allotment of land
to the group housing societies registered in
1983-94 and the heavy backlog of regis-
trants under DDA's on going housing
schemes.

(d) twill be considered afterthe existing
registered societies getland allotted<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>